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[Sari Sanjiwa Reddy]

or 70 per cent, and the foreign com-

ponent will be much less. The en-
gineers who came in connection with

Bhilai gr Rourkela were in hundreds.

This time it will be only & few dozen

next time probably it wil| be nil

Like that we are proceeding It is not

ag if in ten years, we have not prog-

ressed. Therc is no use saying that
we are still where we were ten years
ago and that it will take a century
to do things on our own. I am not
pessimistic like that. In the next five

vears, by the end of the next plan, I

think we will be able to stand gn our

own legs. There is absolutely no dif-
ference of opinion on this  aspeet.

Therefore, 1 have nothing more to say.

Shri Nath Pai: Is it not a fact that
the expansion at Durgapur and Rour-
kela was principally, very largely,
substantially, dong by Indians and
when the original foreign consortia
wanted to have it exclusively for them-
scives, the Government of India natv-
rally opposed it, and actually our
Indians did it? If that is true, are we
wrong in insisting that the same be
applicd with regard to Bokaro?

Shri Sanjiva Reddy: No; the Rus-
sians say there is a slight difference in
the technology. We will be able to
discusg this only after the project re-
port is ready Then we will try to
secure as much as possible for the
Indian technicians. But today the
project report is not ready. Therefore,
we are not eble to discuss with them.
But when we discuss this naturally we
will try to take as much as possible,
for our own engineers,

17.55 hrs.

PAPER LAID ON THE TABLE—
contd.

Visrr oF THE PrIiMe MiNisTer To NEPAL

The Prime Minister ang Minister of
Atomic Enmergy (Shri Lal Bahadur
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Shastrl): With your permission, I
would like not to read it out,but to lay
on the Table a statement on my visit
to Nepal [Plaved in Library. See No.
4421/65].

17.554 hrs.

CALLING ATTENTION OF URGENT
PUBLIC IMPORTANCE—contd,

(iii) REPORTED  FLIGHT  PAKISTANI

PLANES OVER INupIAN TERRITORY CARRY-

iNG Troors ETc., FROM WEST PAKISTAN
T0 EAST PAKISTAN—CONLd.

Shri U. M. Trivedi (Mandsaur): Is
it not a fact that producing of false
manifests knowingly and believing
them to be false is an offence under
the Customs Act, which offence en-
tails foreiture of the vessel wherein
the goods are carried and lays the
culprit open to prosecu-
tlon and punishment; if so, why have
the Government agreced to release the
aircraft and the pilot and o*her officrrs
concerned?

The Minister of Defence Production
in the Ministry of Defence (Shri A. M.
Thomas): In this matter, certainly a
scrious view was taken of the irfrin-
pgements that have been made mention
of in the statement that I have made
in the House in the morning. But
since the matler was betw-en one
Government and another, we in
formed them we were unable tp por-
mit a clearanre of the aireraft for on-
ward flight across India to Dacca; we
informed them that the aircraft was at
liberty to return to Wesy Pakistan, for
which flight clearance would he piven
on request. In pursuance of that, the
aircraft has returned 1o West Pakistan,

Shri U. M. Trivedi: That is the very
question I have asked. Yo have not
answered the question.

Shri A. M. Thomas: | have said that
it being a Government to Government
business—we have also courier flights
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it is an arrangement of mutulity—we
did, not want to take such extrome
steps. But we saw to it tha+ the
aircraft reurned to West IFakistan.

Shri U. M. Trivedi: Have we com-
mitted any such mistake on-selves be-
fore? Mutuality means we had also
committed such a mistake.

Shri A. M. Thomas:
the matter of flights,

Mutualily in

Shri Joachilm Alva (Kanara) What
are the maximum powers with which
the Government is armed when  a
military aircraft from r'akis gy, flies
over our territory? Is this the first
time we have caught g plane in
which military parts have been found?
Do you have the right to confiscate
the plane or merely delay it, as in
this case, by 24 hours, about which
Pakistan has already howled?

Shri A. M. Thomas: It was e\riderlﬁ-y
a breach of the customs regulations.
We are at liberty not to clear the air-
craft. We told them we wer= not
prepared to clear the circraft, and the
aircraft returned to West Pakistan. to
the place il started from.

sft gow o1 wgw (TEA) 0w
A # a7 fAew w0 WA g fv o
F¥eq faan mar § g w9 ot i e
& o fgly ¥ Y T T , W ey
¥ s g § FiErE wpw wT @I
e oft & g QT g1 § st W
& o @A ¥ AT T § 99 AT
¥ A w4 ar 7

Shri A, M. Thomas: We are not
vary much concerned with the value.
One list consisted of 2% items, and the
othey of 67 ilems or something like
that. We are mainly concerned with
certain contents in that aircraft. For
example. we found the fuselage of a
Aghter ang pther spare parts=—guite
objectivnable items. Tha. was why
we did not clear them.

st e o (si7)  wwit wg
X w qE® AT A 2 2w e R

VAISAKHA 21, 1887 (SAKA) Aireraft carrying

troops over India (CA) F 4438
W guwtaT &, gAfA g v G A1
waw TEAT A A 4 Fowd O wmT
T | T TR TR R OATRA9
fergem @ aw g, g fem gt 7o 2,
T g § 99 A A EeA g TE Al
sit gz arfgen frre wi o fommy o7
HTE T AT AT, FAT THAR! WA AR
T T EHA § 7 W A KL AHA AL
FAT IEH Ao FIA TT CATL QA FT AAAT
T | 7 TifEEATA 9T W HST w97 ARY
g ?

Shri A. M. Thomas: Certainly a very
serious view was taken, and we have
lodged our protest also, but, all the

same, under the circumstances we
thought that step was cnough.

it gew wy S WE Ao
IAT @1F A4 AT § | T A=A
T 7g &1} 1 I TR e
V% g1 §HAT T AEAVEE AET qHAr
T, EHET T AT F 7

18 hrs.

weq wEET ;IR wEfE A
T ®ywq 1 1 9= AR, AfFA IR
STHET FT E1T |

o geTIere sTen (firo)
FTHI ¥ AT qUAT Wit 3 faar
fodt aafer v wproor w5 g orf-
T ®1 EH qrey # Firf fady o mifz
wor & fo o vt & sanfas wo fawma
AT F s # glagr ¥ 1§ 4 3
I gfaumat &1 et &1 3797 frar 2 )
#a1 3% s &1 Friard wr ok 2
oY ¥ gwA T A F iR 6
e forar &

Shri A, M. Thomas: The present
arrangements are upto 30th June or
something like that. In the context of
this incident we would certainly

review the entire situation and toke
the necessary steps.



Pakistani Aircraft
carrying troops over
India (CA)

Shri Nath Pai (Rajapur): It was by
sheer accident because of the mistake
wof the Pakistani pilot, we came to
discover that the aircraft was carrying
equipment which is  prohibited. He
showed the wrong manifest; he has
to carry two manifests, a real one
which showed the truth about the
things he was carrying and the other
one always to be shown to the
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Indian authorvities, n false one. This
time he made the mistake. What a
=ad commentary. Does the Govern-

mient realise that the military intel-

Tigence  of  India.  intelligence in
general, continues lo be as  wobbly
ar it was during NEFA? That is one

thing. We would also like to know,
since the Pakistanis have been using
this right of flight over India, car-
rying troops and arms and equipment
also, what are the standing orders to
the Indian Air Force if they violate
and did things which he has referred
to? What are the orders issued to
the Indion Air force with regard to
Pakictani overflights?

Shri A. M. Thomas: In this parti-
cular matter, T should think that the
House should congratulate the cus-
tomg { Interruptions.)
because in fact when they started
chucking they found. the  captain
fournd, thal he was not in a position
o hoodwink the customs officers. so
much so a complete list contuining
all the items was shown and i* was
thus that it was found out. We must
really congratulate the customs offi-
[ LS

Shri Nath Pai: He did not reply to
the second....(Interruptions.) Sir, I
asked him a very important second
question. 1{ the Pakistanis persisted
in having these flights across our
territory, carrying the equipment and
other things necessary for their arm-
ed forces in their east wing, warlike
material, what are your standing
wrders ‘o the Indian Air force?

Shri A. M. Thomas: In this matter,
‘this was not an unauthorised flight
st all. This was an authorised flight
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Pakistani Air inirusion  jg440
in Rajasthan (CA)

in accordance with the arrangement
entered into between both Govkrn-
ments and that arrangement ends on
30th June. It was as per this
arrangement that this flight took
place, The arrangement was that
they will get clearance both at
Paluom as well as at Calculta. So,
when the plane landed at Palam so
it was not allowed to have its flight.
This was an authorised flight.

Shri Nath Pai: On a point of order,
this is not a reply to my question.

Shri A. M. Thomas: Although it
does not arise out of this question,
about any unauthorised flights, there
are definite instructions; the Aiv
Force can shoot down any.

it Twore fa® (1) & T
argan f % i Qa oY edeire  framan
mar § f qw o 71 qar @ e
wYr 71 S AT fegEaT A A
i:;ami\mlﬁﬁ'-rmi'rmwﬂ
f wrag T EY ) EAE wATET WO
Fg7 w & fr o & fadr o e e
w3 1 & st g g e fnad gart
ST AT I § THA &S H F
g e man

Shri A. M. Thomas: I have alrcady
indicated in my statement that the
customs  authorities  during  their
check found that the aircraft carried
certain items of warlike material the
carriage of which is specifically pro-
hibited under the arrangement of the
weekly flights. 1 have also indieated

that the objectionable items were
fuselage to the fighier and other
spare parls.

18,05 hrs,

(v} ReEpowTED INTRUSION BY  PARIS-

ANl AIRCRAFT INTO INDIAN TERRITORY
N RAJASTHAN—COTIA,

it gew %= WY (FAW)
g § rfeea gRT ToHedT FEE



